Title: Regarding order passed by the Allahabad high Court over implementation of the recommnedations of the Justice Rangnath
Commission set up to look into the atrocities on the Sikh Riots of 1984,

MR. SPEAKER: The House will now take up the 'Zero Hour' submissions.

Shri Mulayam Singh Yadav.
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"It is really unfortunate that the State Government had flouted the orders passed by this Court. It is
expected that the State will respect the rule of law. But in the present case, it acted contrary to the rule of
law. The matter is serious. But in view of the persistent requests made by the learned Chief Standing

Counsel, we order the case to come up on Monday, 15th May - today.

In case on that date the order cannot be complied, the Court will take serious view of the matter. "
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SHRI J.S. BRAR (FARIDKOT): Sir, this is an important matter, the Government should respond to it...(Interruptions)
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SHRI SOMNATH CHATTERJEE (BOLPUR): Sir, | also endorse this.
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MR. SPEAKER: Since, this is an important matter,is there are response from the Government side?
...(Interruptions)

THE MINISTER OF POWER AND MINISTER OF MINES AND MINERALS (SHRI P.R. KUMARAMANGALAM): Sir,
normally the responsibility would fall on the Minister of Parliamentary Affairs...

MR. SPEAKER: You are also a former Minister of Parliamentary Affairs.

SHRI P.R. KUMARAMANGALAM: | can see that the hon. Speaker was looking at me very determinedly, therefore, |
would like to respond to that. Sir, | wish to assure both the senior Members that | would communicate their feelings
to the hon. Minister of Home Affairs and | am sure he will revert back to them.



